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AT'TENDENCE.CUM ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF

THE NATIONAL COMPANY LAW TRIBUNAL ON 1 1,07'2017

NAME OF THE PARTIES: Bombay Rayon Fashions Ltd

Suzlon Ener$/ Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016
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ORDER
CP NO. 270lI&BP/NCLTA|BMAII/2017

The Petitioner Counsel having stated that this matter has been mistakenly

filed before this Bench instead of filing it before the Hon'ble NCLT, Ahmedabad

Bench, at request of the Petitioner Counsel, this Petition is dismissed as withdrawn

giving liberty to file before approPriate Forum.

Encl: Memo of withdrawal.

V. NALLASENAPATHY
N'lember (Technical) Member (Judicial)
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Advocate High Court, BombaY
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